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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Sampurna Nand .... Applicant
Versus

M/s Jay Maa Durgae Mixture Plant & Ors. .... Respondents

AFFIDAVIT _ON_BEHALF OF THE UTTAR PRADESH
POLLUTION CONTROL BOARD IN COMPLIANCE TO THE
ORDER DATED 25.09.2024 PASSED BY THIS HON'BLE
NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW

DELHI.

I, Reetesh Kumar Tewari S/o Shri J. N. Tewari, aged about 50
years, presently posted as Regional Officer, Uttar Pradesh Pollution
Control Board (hereinafter UPPCB), Sonbhadra do hereby solemnly

affirm and state on oath as under:
I say that I am the Regional Officer of the Respondent in the
present case and as such being conversant with the facts and

/“circumstances of the present case, am competent to swear this

affidavit.
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2. That present matter is about illegal mining and blasting causing
severe environmental pollution on hills in the area of villages
Bhagoti Dei, Sonpur, Biyahur and Chakjata, Pargana Bhagwat,
Police Station Ahraura, Tehsil Chunar in District Mirzapur, Uttar
Pradesh.

3. That vide its order dated 25.09.2024 this Hon’ble National Green
Tribunal, Principal Bench, New Delhi (hereinafter Hon’ble
Tribunal) has directed the UPPCB to further verify the factual
position and submit its report regarding due compliance with
UPPCB/CPCB guidelines and consent conditions giving requisite
details. This Hon’ble Tribunal further directs the UPPCB to submit
report regarding steps taken for recovery of the amount of the
environmental compensation and in case the same has been
deposited by respondent no. 1 or recovered from him, to file an

action plan regarding utilization of environmental compensation

deposited with it for protection and improvement of environment in

| 4,  That in compliance to the order dated 25.09.2024 passed by this
Hon’ble Tribunal and to verify the compliance status of Consent to
Operate (CTO) issued to M/s Jay Maa Durgae Mixture Plant,
Village-Rampur, Dhabahi, Tensil-Chunar, District-Mirzapur, the

e

3
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officials of the UPPCB have conducted the field visit of aforesaid
Stone Crusher Unit on 05.11.2024. The detailed Compliance
Report alongwith its respective annexure is being attached
herewith as Annexure R/1.

5. That the Annexure annexed to the present accompanying affidavit
are true copy of their respective original.

6.  That the present affidavit on behalf of the Uttar Pradesh Pollution
Control Board is submitted before this Hon’ble Tribunal for kind

m};\ﬁ}ﬁ‘

perusal and consideration.

VERIFICATION:
MOTARY

Verifiedat " \Zo on this the j_ffday of November 2024 that the

NOTARY

contents of above affidavit are true and correct to my knowledge based on

records and information received and believed to be true, no part of it is

false and nothing material has been concealed therefrom. A\h




Compliance Report in pursuant to order dated 25.09.2024 passed by

Hon'ble NGT in the matter of O.A. N0.468/2024 Sampurna Nand

Versus M/s Jay Maa Durgae & Ors.

Hon'ble NGT vide its Order dated 25.09.2024 in the matter of Original Application

No. 468/2024 Sampurna Nand Versus M/s Jay Maa Durgae & Ors.

... instructed the following:-
w24, It may also be added here that amount of environmental compensation has been
deposited by respondent no. T with UPPCB but UPPCE has afso not submitted any action plan
regarding utilization of environmental compensation deposited by respondent no. 1. UPPCB is
directed to submit an action plan regarding utilization of environmental compensation

deposited with it for protection and improvement of environment in the vicinity of/area

surrounding the stone crushing unit of respondent no. 1.

25. Report be filed at least one week before the date of hearing hereby fixed.

26. List on 12712024 for further consideration.......”

In Compliance of above directions of hon'ble NGT, to verify the compliance status of
CTO isuued to M/s Shiv Shakti Enterprises formely M/s name M/s Jay Maa Durga
Mixtture, Village- Rampur,Dhabahi, Tensil — Chunar, District- mirzapur. UPPCB

officials have conducted the field visit of afforesaid Stone Crusher Unit on dated

05.11.2024. The detailed inspection report annexed as (Annexure No.1).
UPPCB has issued CTO to afforesaid Stone Crusher unit vide ref. no.

159026/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/MIRZAPUR/2022  dated

22.06.2022 (Copy of CTO are annexed as (Anneure no.2).

Page | o2
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Comptiance Status of Conditions imposed in Consent to Operate (CTO)

issued to said industry are annexed as (Annexure No.3).

k. UPPCB has imposed the enw;ronmental compensation on the said stone

crusher Unit for past violation and defaulting days vide Ref. no.H07235/C-2/

NGT-67/224 dated19.02.2024 , which amount has been deposited by the
industry.( Annexure no.4}

Action plan regarding utilization of environmental compensation deposited

with it for protection and improvement of environment in the vicinity

of/area surrounding the stone crushing unit of is annexed as (Annexure

No.5)

The above Compliance report is being filed for the kind perusal and consideration

Y

Pl Ritesh Kumar Tiwari
Regional Officer
UPPCB
Sonbhadra

of this Hon'ble Tribunal.

Page 2ob2
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Comq_lance Status Checklist for Stone Crushers

nﬁgy Ns- 537, 533 £ os mr, Udl-

a_e r"l-\’“}"lﬁr_ﬂ

Gle) - 65]11] 2025~

Eﬁnﬁ
Ma_g;ww’v Deyy Pogame - &b ﬂ-‘]‘*"’:f,,:ﬁ f‘f‘m’

s. Activity Status If no, ther’ / e
No. {Yes/No) timeline
1 | Closed metal sheet enclosures at dust emitting points i.e. the crushers
including their discharge points, screens, and the transfer points of belt Ye)
conveyers,
2 Arrangements of a door with opening and closing facility for cleaning
and maintenance and flexible covers at entrance and exit of the belt y'%
CONVEYors,
3 All opening provided for ventilation in the enclosures covered by canvas e
bag-filter to arrest the escaping dust.
4  Covering of all belt conveyers. \es
5  Silos with telescapic discharge chute for collecting, storing and delivering
and truck loading the product, for controlling ‘stone dust' and the reject, N
‘fine dust'.
6 Aminimum 12 ft high metal sheet barricading or boundary wall. ek
7  Dust suppression by scientifically designed water sprinkling system
on raw material/products at the equipments and transfer points yelb
g The metal roads inside the stone crusher premises with arrangement for Ve
regutar cleaning inside the premises to avoid re-entrainment of settled dust. =2
9 Regular wetting of the ground through tanker mounted sprinklers/ smog | 63 A
guns within the premises Rt s e i
10 Dense Green belt / Miyawaki afforestation along the boundary wall. A
11  The dust extraction system installed by the stone crushers at dust Ve
containment enclosures to extract the accumulated dust fitted with o
adequate dust control system QJLLLFTJZL
12 | The arrangements to minimize the generatlon of dust emissions during '
loading, unloading, handling and storage of raw material / products, waste NA
or byproducts.
13 | Arrangement of Covering while transportation and storage of final AR !
product / material.
14  The stretches of the main highways passing in the vicinity of the stone Ne
crushers area are metalled.
15 | The approach and link roads in the stone crushers area are N
metalled.
16 Quarterly Ambient Air Monltonng through UPPCB on paid basis Nt B
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Site photographs of M/s Jai Maa Durga Mixture Plant, Village-Bhagautidei, Bhagwat,

Chunar, Mirzapur
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— 23 Annexure No.2
e
=~ Uttar Pradesh Pollution Control Board
‘?"}};’r%"' Building. No TC-12V Vibhuti Khand. Gomti Nagar, Lucknow-226010

Phone 1522.273083K8 2720831, Fax 05222720764, Fmail 1nfo @ uppch com, Webute www uppeh.com

159026/UPPCB/Soncbhadra(UPPCBRO)/CTO/both/MIRZAPUR/2022 Date: 22/06/2022

Teo,

M/s
SHIV SHAKTI ENTERPRISES FORMERLY NAME JAY MAA DURGA MIXTURE PLANT

ARAZI NO. 58/2/2 AND 58/2, VILLAGE-RAMPUR, DHABAHI, TEHSIL-CHUNAR, DISTRICT-
MIRZAPUR,MIRZAPUR,231305

Consolidated Consent to Operate and Authorisation hercinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

Consent No-16836205  Date-22/06/2022

CCA is hereby granted to SHIV SHAKTI ENTERPRISES FORMERLY NAME JAY MAA DURGA
MIXTURE PLANT located at ARAZI NO. 58/2/2 AND 58/2, VILLAGE-RAMPUR, DHABAHI,
TEHSIL-CHUNAR, DISTRICT-MIRZAPUR,MIRZAPUR,231305. subject to the provisions of the
Water Act, Air Act and the orders that may be made further and subject to following terms and conditions
1. This CCA SHIV SHAKTI ENTERPRISES FORMERLY NAME JAY MAA DURGA MIXTURE
PLANT granted for the period from 22/06/2022 to 31/07/2026 and valid for manufacturing of following

products with Capital Investment/Net Assets Values 73.00 Lakhs

S {Product Quantity Unit

No

1 Stone Grits @ 160 160 Metric Tonnes/Hour
TPH

2. Specific Conditions under Water Act :-

(i} The daily quantity of effluent discharge (KLD) :-

= SR — ; _
Kind of Effulant Quantity(KLD) | Treatment facility and
R . “discharge point |

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant
consisting of primary/secondary and tertiary treatment as is required with reference to influent quentity and
quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard 1o be dispatched immediately.

(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening cte. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

11
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tndustrial EfMuent Quality Standard
S.No. Parameter | Standard
(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case ol stoppage of functioning of STP, production has to be
stopped immuediately and this Board has to be intimated by Tax/phone/email with a reportin this regard to be
dispatched immediately

(v) The treated sewage shall be reused in gardening and the sume shall be maintained continuously so as to
achieve the quality of the treated effluent to the following standards.

' R -

'S No. | Parameters | Standards |

U Conditions under Air Act -

1 The applicant shall use following fuel and install & comprehensive control system consisting of control
cquipment as is required with reference to generation ol emissions and operate and maintain the same
cantinuously so as to achicve the level of pollutants to the following standards

. Air Pollution Soucce 1)etails mmoae o o
S No. Air ['l‘ypc of fuel| Stackno | Control Height of |
Pollution | Device I Stack |
| . Source = 1 |
| 1 | Process | NA 00 Particulate = As per Board
. Emission 1 | Matter . Norms |
2 |SilentD.G.| Diesel 01 Particulate | AS per Board |
Set @180 Matter Norms i
i KVA 5 1 _ | |
. _Emmissign Quality Standards _—
[S No. l Stack no Paramelers B Standards
! 1 00 Particulate Matter As per Board
i_ 1 . o o s —= Norms
| 2 | 01 Particulate Matter AS per Board
' | | ] Norms

In casce of stoppage of functioning of air pollution control cquipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

1) Nanse from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
arcasf/zones (Industrial, Commercial, Residential, Silence) which arc as follows :-

Day time : from 6.00 a.m, 10 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m,

(ii1) The unit will not use any type of restricted fuel,

% ' T | e

Slu.ndurds for | Industrin} |[Commercial| Residential Silence ]
Noise level in Area Area i Area Zone
db{A) Ley |

. ; i — 4
Dd)’ IN?EH( Day 'j'Ni'j:’,hi Day '!?Nighl" Day 1 Night
I'ime | Time | Time | Time | Time | Time | Time | Time |

12
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75 | 70 | 65 | 55 | 55 | 45 | 50 | 40

4

Compulsory documents to be submitted by the Industry/Unit :-
(i} Annua! return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and Third Party Audit Report.
(i1) Environmeni Statement in Form-V of Environment (Protection) Rutes, 1986.
(iii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
7. Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.
<. Competent Authority reserves the right 1o change/modify/add any time any condition of this CCA.
9. Unit has to comply with the other gencral conditions as annexed herewith. Non compliance of any
provision of this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid
Acts and Rules.
10. In compliance to the G.O dated 101 1/81-7-2021-09 (Writ)/2016 dt.13.10.2021 issucd by Department of
Environment. Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50.000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent shall be revoked by the Board.
I1. The industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the

competent authority and submit to the Board, within 3 months time failing which CTO shall be revoked.
REGIONAL OFFICER

Dignally ngned oy

‘ TRILOKI TRILOXI NATH 585G
Copy to: NATH SINGH D 11050

CEO0-02, U.P. POLLUTION CONTROL BOARD, TC-12V. VIBHUTI KHAND GOMATI NAGAR.

LUCKNOW TRILOKI o v swn
NATH S'NGH Date. 202206 22

19:53 54«03 3¢

REGIONAL OFFICER

Annexure

Specific Conditions
1. This Consent To Operate is granted to M/s SHIV SHAKTI ENTERPRISES FORMERLY NAME JAY

MAA DURGA MIXTURE PLANT for production of Stone Grits of different sizes @ 160 TPH using stone
boulder as raw material ARAZI NO. 58/2/2 AND 5872, VILLAGE- RAMPUR, DHABAHI, TEHSIL-

CHUNAR, DISTRICT-MIRZAPUR,U.P., 231305.

5 The Geo-Coordinate of the crusher unit is 25.042910 N, 82.982171 E.

3. Industry shall obtain prior approval before making any modification in product/process/fuel/plant &
machinery. failing which consent shall be deemed void.

4. The industry shall comply with any other conditions laid do
Board under the provisions of the Air & Water Act,

5. The industry shall submit Audited Balance Sheet to this office for verification of consent fee in every year
and accordingly balance {ec shall be paid if any.

6. The industry shall regularly opcrate water sprinkling system to control process e
suppressiominscientific-manner-to- maintain_Ambient Air Quality as per CPCB norms.

7. The industry shall cnsure to discharge the effluent generated from domestic sources through seplic tank

wn or directions issued in due course by the

mission and dust

13
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and soak pit.
§. The unit must comply the dircctions/Guidelines issued from time to time of Central Pollution Contro}

Board, U.P. Pollution Control Board, Hon'ble Oversight Committee, Hon'bie High Court, Hon'ble National
Green Tribunal and Hon'ble Supreme Court of [ndia.

9. The industry shall install separate energy meter at bore well for measuring clectric consumption in bore
well. .

10. This Consent of the industry is automatically considered abrogated after receiving public grievances
against the industry and the confirmation of thec complaint.

[ 1. Industry shail instalt 04 Nos. stationary Anti Smog Guns at each corner of crusher area and 01 Nos.
mobile Anti Smog Gun for dust suppression in the premises as well as on approach road to suppress the dust

generated from crushing, loading/unloading of product and movements of the vehicles as an extra auxiliary

arrangement.

12. The industry shall install air pollution control measures as mentioned below:-

i Closed metal sheet enclosures at dust emitting point's i.e. the crushers including their discharge points,
screens. and the transfer points of belt conveyors, with arrangements of a door with opening and closing
facility for cleaning and maintenance and fiexible covers at entrance and exit of the belt conveyors.

ii. All openings provided for ventilation in the enclosures shall be covered by canvas bag filter to arrest the
escaping dust.

iii. All belt conveyors shall be covered by the industry.

iv. Dust conveyer shall be cquipped with telcscopic discharge chute for collecting, storing and
delivering/truck-loading of the product, Stonc dust and any other fine dust.

v. A minimum 15 feet high metal sheet barricading/boundary wall as wind braking wall shall be provided by
the stone crusher.

vi. Dust suppression by scientifically designed water sprinkling system on raw material/ products and
transfer points shall be adopted as an auxiliary air pollution control measure.

vii. Green belt along the boundary wall shall be developed by stone crusher in at least three layers.

viii. Metallic road shall be installed inside the premises with Regular wetting of the ground within the factory

premises.
ix. Industry shall provide sufficient no. of Helmets, Gumboots, Goggles, and Masks ctc. to the workers for

their safety.

i3. The suspended particulate matter (SPM) between 3 to 10 meters from any process equipment of Stone
Crusher unit shall not exceed 480 g/Nm3.

14. Industry shall install closed bag/cloth enclosures at both crushers including their discharge points and the
transfer points of belt conveyors with arrangements of a door with opening and closing facility for cleaning
and maintenance within 15 days.

15. For green belt at least 8 feet height plants should be planted which shall be properly protected as proper
irrigation and manuring arrangements shall be made. For the development of the green belt the guidelines
issued vide Board office order no. H 10405/220/2018/02 Dt. 16-02-2018 shall be complied. Green belt along
the boundary wall shall be developed by stone crusher.

16. Industry shall comply the all conditions mentioned in previous CTE/CTO's issued by the Board.

17. Industry shall abstract ground water with the valid permission (NOC) of the competent Authority.

i8. The industry shall strictly comply the directions/guidelines/Environmental norms as prescribed by State
Board for CPAs and SPAs vide office memorandum no. H 48273/C 1/NGT83/2020, Dated 27.02.2020.

19. This consent is valid for discharge of domestic effluent only.
20—Thrt—if-Itis—found-that-the-industry-is-not-complying. with_stipulated_conditions or any further

direction/instruction issued by the Board, legal action shall be initiated against the applicant.

14
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21. That, the Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA.
22. That. the Industry shall maintain D.G. Set Stack height as per Board Norms & and in Enclosure.

23. That, the person authorized shall not rent, lend, scll, transfer or otherwise transport the hazardous waste
without obtaining prior permission of the Board.

General Conditions:-
I'he applicant shall get analyse the samples of effluent/emission/hazardous wastes at least once in a three

month from the laboratory recognized by the MoEF and shall report to the UEPPCB.

I. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of efflucnt or gases cmission or sewage wastc [rom the unit.

2. Treated waste water and domestic waste water shall be disposed jointly at one disposal point. The
applicant shall provide discharge measurement equipment at final disposal point.

3. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If, at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

4. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains ctc. must be leak-proof

3. The industry shall provide uninterrupted entry to the STPS/ETPs inlet and outlet points. Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control measures.
6. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

7. Whenever due 1o any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down. such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected

1o it shall be stopped with immediate effect.
$. The industry shall operate in a mananer so that all emissions be emitted through designated chimney 'stack

only.

9. In case of any damage to the agriculture productivity, human habitation etc. by the operation of indusiry. 1t
shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.

10. The applicant shall apply before the 60 days of expiry of CCA or any change in production types
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge

point or emission point
11. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as

may be necessary.
12. The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous waste

without obtaining prior permission of the Board.

13. Any unauthorized change in personnel, equipment as working condition as mentioned in the application
by the person authorized shall constitute a breach of his authorization.

14. It is the duty of the authorized person to take prior permission of the Board to close down the facility.

5. The authorization is valid for temporary storage of Hazardous Waste within premises only.

16, The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous
chemicals being used in the plant as well as air emission and waste generated within premises is displayed
on Display Board of size 6x4 feet outside the main factory gate within premises

17. It is duty of the authorized person to take prior permission of this Board to close and cleanup the faciliny
for treatment, storage and disposal of hazardous waste.

+8—The-applicant-shall-maintain record-of hazardous waste-in Form-3 ‘and shall submit_annual return in
Form-4 on or before the 30th day of June follewing to the financial year to which that return relates,
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Annexure No.3

Compliance Status of Conditions imposed in Consent to Operate (CTO) Air issued to

Jai

Maa Durga Mixture Plant,

Village-Bhagautidei,

Mirzapurare as follows:-

Bhagwat, Chunar,

S.No.

Specific conditions imposed in CTO issued on dated- 22.06.2022

Complain Status/
Remark

This Consent To Operate is granted to M/s SHIV SHAKTI ENTERPRISES
FORMERLY NAME JAY MAA DURGA MIXTURE PLANT for production
of Stone Grits of different sizes @ 160 TPH using stone boulder as raw
material ARAZ| NO, 58/2/2 AND 58/2, VILLAGE- RAMPUR, DHABAHI,
TEMSILCHUNAR,

DISTRICT-MIRZAPUR,U.P., 231305,

Complying

The Geo-Coordinate of the crusher unit is 25.042910 N, 82.982171 E.

Complying

Industry shall abtain prior approval before making any modification in
product/process/fuel/plant & machinery, failing which consent shall be

deemed void.

Complying

The industry shall comply with any other conditions laid down or
directions issued in due course by the Board under the provisions of
the Air & Water Act.

Complying

The industry shall submit Audited Balance Sheet to this office for
verification of consent fee in every year and accordingly balance fee

shall be paid if any.

Non-Complying

The'industry shall reguiarly operate water sprinkling system to control
process emission and dust suppression in scientific manner to maintain
Ambient Air Quality as per CPCB norms,

Complying

The industry shall ensure to discharge the effluent generated from

domestic sources through septic tank and soak pit.

Complying

The unit must comply the directions/Guidelines issued from time to
time of Central Pollution Control Board, U.P. Pollution Control Board,
Hon'ble Oversight Committee, Hon'ble High Court, Hon'ble National
Green Tribunal and Hon'ble Supreme Court of India.

Complying

The industry shall install separate energy meter at bore well for

measuring electric consumption in bore well.

Non-Complying

10.

This Consent of the industry is automatically considered abrogated
after receiving public grievances against the industry and the

confirmation of the complaint.

Complying

Bagc. Lot6.
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n.

Industry shalt install 04 Nos. stationary Anti Smog Guns at each corner
of crusher area and 01 Nos. mobile Anti Smog Gun for dust
suppression in the premises as well as on approach road to suppress
the dust generated from crushing, loading/unioading of product and
movements of the vehicles as an extra auxiliary arrangement,

Complying

2.

The industry shall install air pollution control measures as mentioned
below:- .

i. Closed metal sheet enclosures at dust emitting point's ie. the
crushers including their discharge points, screens, and the transfer
pomts of belt conveyors, with arrangements of a door with opening
and closing facility for cleaning and maintenance and flexible covers at
entrance and exit of the belt conveyors.

1. All openings provided for ventilation in the enclosures shall be
covered by canvas bag filter to arrest the escaping dust.

iii. All belt conveyors shall be covered by the industry.

iv. Dust canveyer shall be equipped with telescopic discharge chute for
collecting, storing and delivering/truck-loading of the product, Stone
dust and any other fine dust,

v. A minimum 15 feet high metal sheet barricading/boundary wall as
wind braking wall shall be provided by the stone crusher.

vi. Dust suppression by sc:entificélly designed water sprinkling system
on raw material/ products and transfer points shall be adopted as an
auxiliary air pollution control measure.

vii. Green belt along the boundary wall shall be developed by stone
crusher in at least three layers.

viii. Metallic road shall be installed inside the premises with Regular
wetting of the ground within the factory premises.

ix. Industry shall provide sufficient no. of Helmets, Gumboots, Goggies,
and Masks etc. to the workers for their safety.

Partially Complying

Non-Complying
Complying
Non-Complying
Partially Complying
Partially Complying
Partially Complying

Partially Complying
Complying

13.

The suspended particulate matter {SPM) between 3 to 10 meters from
any process equipment of Stone Crusher unit shall not exceed 480
g/Nma3.

Non-Complying

14.

Industry shall install closed bag/cloth enclosures at both crushers
including their discharge paints and the transfer points of belt
conveyors with arrangements of a door with opening and closing

facility for cleaning and maintenance within 15 days.

Non-Complying

15.

For green belt at least 8 feet height plants should be planted which
shall be properly protected as proper irrigation and manuring
arrangements shall be made. For the development of the green belt
the guidelines issued vide Board office order no. H10405/220/2018/02
Dt. 16-02-2018 shall be complied. Green belt along the boundary wall
shall be developed by stone crusher.

Partially Complying

Eagc_.?-nl'-G
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16.

Industry shall comply the all conditions mentioned in previous
CTE/CTO's issued by the Board.

Partially Complying

17.

industry shall abstract Ground Water with the valid permission (NOC)
of the competent Authority/CGWA or any other concerned authority.

Non-Complying

18.

The industry shall strictly comply the directions/guidelines/
Environmental norms as prescribed by State Board for CPAs and SPAs
vide office memorandum no. H 48273/C1/NGT83/2020, Dated
27.02.2020.

NA

19.

This consent is valid for discharge of domestic effluent only.

Complying

20.

That, if It is found that the industry is not complying with stipulated
conditions or any further direction/instruction issued by the Board,

legal action shall be initiated against the applicant.

Complying

21.

That, the Board reserves the right to revoke/add/modify any stipulated
condition issued alang with CCA.

Complying

22,

That, the Industry shall maintain D.G. Set Stack height as per Board

Norms & and in Enclosure.

Not Installed

23.

That, the person authorized shall not rent, lend, sell, transfer or
otherwise transport the hazardous waste without obtaining prior

permission of the Board.

Complying

a) Compliance Status of Conditions imposed in Consent to Operate (CTO) Air

issued to said industry are as follows:-

S.No. Specific conditions imposed in CTO issued on dated- 09.06.2022 Complain
Status/ Remark

1, This consent to operate is granted to M/s R K. CONSTRUCTICN Complying
COMPANY for production of Stone Grits of different sizes @ 250 TPH
using stone boulder as raw material at ARAZI NO. 57, AREA-1.0120
HECTARE, VILL. SONPUR, POST-PATIHATTA, TEH. CHUNAR, DISTT.

MIRZAPUR (U.P.).

2. The Gee-Coordinate of the crusher unit is 25.053835 N, 83.0021003 E. Complying

3 Industry shail obtain prior approval before making any modification in Complying
product/process/fuel/plant & machinery, failing which consent shall be
deemed void.

4. The industry shall comply with any other conditions laid down or Partially
directions issued in due course by the Board under the provisions of Complying
the Air & Water Act.

5. The industry shall submit Audited Balance Sheet to this office for Non-
verification of consent fee in every year and accordingly balance fee Complying
shall be paid if any.

6. The industry shall regulariy operate water sprinkling system to cantrol Partially

Page- 3-0t6-

19




32

process emission and dust suppression in scientific manner to maintain Complying
Ambient Air Quality as per CPCB norms.

7. industry shall comply all the conditions imposed in affidavit No. Complying
GA061300 submitted by industry.

8. The industry shall ensure to discharge the effluent generated from Complying
domestic sources through septic tank and soak pit.

9 The unit must comply the directions/Guidelines issued from time to Complying
time of Central Pollution Control Board, U.P. Pollution Control Board,
Hon'ble Oversight Committee, Hon'ble High Court, Hon'ble National
Green Tribunal and Hon'ble Supreme Court of India.

10 The industry shall install separate energy meter at bore well for Complying
measuring electric consumption in bore well,

1. This Consent of the industry is automatically considered abrogated Complying
after receiving public grievances against the industry and the
confirmation of the complaint.

12. Industry shall install 04 Nos. stationary Anti Smog Guns at each corner Complying
of crusher area and 01 Nos. mobile Anti Smog Gun for dust
suppression in the premises as well as on approach road to suppress
the dust generated from crushing, loading/unloading of product and
movements of the vehicles as an extra auxiliary arrangement.

13. The industry shall install air pollution control measures as mentioned
below:-
a) Closed metal sheet enclosures at dust emitting point's ie. the Complying
crushers including their discharge points, screens, and the transfer
points of belt conveyors, with arrangements of a door with opening
and closing facility for cleaning and maintenance and flexible covers at
entrance and exit of the belt conveyors,
b) All openings provided for ventilation in the enclosures shall be Non-
covered by canvas bag filter to arrest the escaping dust. Complying
c) All belt conveyors shall be covered by the industry. Complying
d) Dust conveyer shall be equipped with telescopic discharge chute for Nan-
collecting, storing and delivering/truck-loading of the product, Stone Complying
dust and any other fine dust.
€) A minimum 12 feet high metal sheet barricading/boundary wall as Complying
wind braking wall shal! be provided by the stone crusher,
fy Dust suppression by scientifically designed water sprinkling system Complying
on raw material/ products and transfer points shall be adopted as an
auxiliary air pellution control measure.
g) Green belt along the boundary wall shall be developed by stone Partially
crusher in at least three layers. Complying
h) Metallic road shall be installed inside the premises with Regular Complying

wetting of the ground within the factory premises.

Bage-4-0f-6
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14, Closed metal sheet enclosures at dust emitting point's i.e. the crushers Partially
including their discharge points, screens, and the transfer points of belt Complying
conveyars, with arrangements of a door with opening and closing
facility for cleaning and maintenance and flexible covers at entrance
and exit of the belt conveyors.

15, All openings provided for ventilation in the enclosures shall be covered Non-
by canvas bag filter to arrest the escaping dust. Complying

6. All belt conveyors shall be covered by the industry. Complying

17. Dust conveyer shall be equipped with telescopic discharge chute for Non-
collecting, storing and delivering/truck-loading of the product, Stone Complying
dust and any other fine dust.

18, A minimum 12 feet high metal sheet barricading/boundary wall as wind Complying
braking wall shall be provided by the stone crusher,

19, Dust suppression by scientifically designed water sprinkling system on Partially
raw material/ products and transfer points shall be adopted as an Complying
auxiliary air pollution control measure,

20. Green belt along the boundary wall shall be developed by stone Partially
crusher in at least three layers. Complying

21. Metallic road shall be installed inside the premises with Regular wetting Complying
of the ground within the factory premises.

22. Industry shall provide sufficient no. of Helmets, Gumboots, Goggles, Partially
and Masks etc. to the workers for their safety. Complying

23. The suspended particulate matter (SPM) between 3 to 10 meters from Non-
any process equipment of Stone Crusher unit shall not exceed 480 g/ Complying
Nm3.

24, Industry shall install closed bag/cloth enclosures at both crushers Partially
including their discharge points and the transfer points of belt Complying
conveyors with arrangements of a door with opening and closing
facility for cleaning and maintenance within 15 days.

25, For green belt at least 8 feet height plants should be planted which Partially
shall be properly protected as proper irrigation and manuring Complying
arrangements shall be made. For the development of the green belt
the guidelines issued vide Board office order no. H10405/220/2018 /02
Dt. 16-02-2018 shall be complied. Green belt along the boundary wall
shall be developed by stone crusher,

26. Industry shall comply the all conditions mentioned in previous Partially
CTE/CTO's issued by the Board. Complying

27. Industry shall abstract ground water with the valid permission (NOC) of Non-
the competent Authority. Complying

28. The industry shall strictly comply the directions/guidelines/ NA

Environmental norms as prescribed by State Board for CPAs and SPAs
vide office memorandum no. H 48273/C1/ NGT83/2020, Dated

Page—S—ui'—G
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27.02.2020.

29. This consent is valid for discharge of domestic effluent only. Complying

0. It is found that the industry is not complying with stipulated Conditions Complying
or any further direction/finstruction issued by the Board, legal action
shall be initiated against the applicant,

31 The Board reserves the right to revoke/add/modify any stipulated Complying
condition issued along with CCA.

32. Industry shall maintain D.G. Set Stack height as per Board Nerms & and Complying
in Enclosure.

33. The person authorized shall not rent, lend, sell, transfer or otherwise Complying

transport the hazardous waste without obtaining prior permission of
the Board

A\

Page 6.« 6

22




35 Annexure No.4
A i \
— IR Ue¥ UgHUT FrEF0r o
g UTTAR PRADESH POLLUTION CONTROL BOARD
s T f-irF
el No /. fon 5 -/C-2/NGT-67/24 Date: 19-02-2024
T ii/ _/07 3

Mo IAY ALV T RGAF MINTL I PLANL,
BEAGALTEDET PATIINT A 01 NAR

SR AP
M2 s sy Ay DERGAL MINTER PLANT, IAGATTE DEL, PANIIATTA, CHUNAR, MIRZAPER. & [AEg

yatwrofm eyl wlRORa A om & wen 1)

Heram,
aum o wehin el amkbeur g leell g anoto WsUI-521 /2022 YRR aefi TR uam
W T A0 MR AT @ SETER @ M- ] s -fenige A wifitn 28 wE owwmr gEdat 41 ua
W aE @ oun e 12012024 BRI A (Gguer Barem gen Mooy sifafgn, e wmramfra & am
31=¢ & el e amal nfa S feen o e Sad s s afn @ sepen 3 e e g
gepld i Serhia Fem sl aanlga wEem WR 9 feans oe 022024 @ frn qn) arfre bR srenie
AN MLYFRIT AN WA B $aad IO ang ugny [ Qpaen wfia fa @ d e
& Wl BETE FIE W O1F gien Paie weila o srpemert Al fban @ e @)

gy wfef AT @ yd RAG 08 02202¢ R MM CFH WU grg g i Ty uge
Frosv omen wifle {8 fmm @ dofer 50 aIeY wen oo i gra Frfe gl @l o sqoEs T
fFn Ol & &1en W TR TIE b g 13 o % Swga wefa &g wo e2s0 /- ulaids @ = ow
T FQ 766250/ (+0 i TG B g T M yui wm) W ueieeiy wifdyfd sdtmiea i @

wap o ad )

AT A WX T TGN LGN 24Ty S'imé MES JAY MAA DURGAE SMHINTUR BSANT.
BIAGALTE DEL PATIIATTA, CHUNAR. MIRZAPUR. T T0 706250/ —(T0 dId ¥T B R & € g3 #14)
coraei zidyld & €9 F sfafi fan amn ¢ oo Fa fan aen @ 6 gulueim afegl @ asafa
W ToM0 wgnw Frrm 9 & gim dw st sPsm [hm &wva, nrRn A azems flen T o8 amn
HEWI-707502010002104 HTEOUHEOYR0 FIT -UBINGS70150 § (0 TNE @ 34y ol T I 41wl ermns
T e AF wrutay @ arS R A wgs e Ylftaa e seuen @ fedfn A aateedn afeit 6
TR 7 - e 90 R ayel @ el @ T faeen el Serafam I el & o

T
wai HET W i 4 e

KK

7'3_1@ Ry Aftrsd) (gwi-2)

ufafafy - (-
1. ftcfar® FmR @ i vl su4Tn TRl é ol |

A HUTE ol ugrel (TUAn Wi WERR R ga PR & w6 gt @ gafredm afgfa £
e il s A eia m @R A Rafy 4 s aora 31w agell ) e Yy g
[orifasfl @ e urgn (652 ) & TeE e 3@ and)

3. e, Sote wgnm Faum dd FETR W g amm W R gy afagld e & g gerafn

@ {24701 1 B YAQ TIFF ) T W l\

| yutazor sfas (Jo—2)
12 v, Vibhuti Khand, Gomti Nagas,
226010

T 0522-2720828, 2720831
:0522-2720764, 2720676
E-mall  :infoBuppchuin

Webslte : www.uppch.com o,

A <123 frfa ey et TR
HaTty - 216010

LT 05222720828, 272081
theKd 0522 2730764, 2720676
-7t info@uppeoan

TGS www.uppeb.com

23



36

Annexure no, S

. INTRODUCTION

REGIONAL OFFICE, U.P. POLLLUTION CONTROL BOARD, SONBHADRA

:

A ORI
£

Proposed action plan
Regarding utilization of environmental compensation deposited
for protection and improvement of environment
in the vicinity of/area surrounding the
stone crushing units operational in

district, Mirzapur.

Page L ol 9
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i) Site analysis: Consider ecological conditions. biodiversity. and potential challenges.
k) Identify past projects: Analyzc the successes and challenges of past projects in the area,

l) Choose restoration techniques: Consider techniques like tree planting. agro forestry. or
farmer-managed natural regeneration.

m) Set ohjectives: Create a project plan with milestones. timelines. and details about the
project.

n) Develop a budget: Create a realistic budget that accounts for all aspects of the restoration
process.

o) Monitor and evaluate: Usc tools and strategies to monitor and evaluate the restoration
program.

Page 3 of 9
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As plants are universal sink for air pollutants, they trap the carbon dioxide and store it within them as
reserve food material. Plants being the initial acceptors of air pollutants act as a scavenger to the

pollutants.

Leaves provide surface area for impingement, absorption and adsorption of air pollutanis as well

settlement for dust particles in the atmosphere equally.

While selecting the species for pollution control important characteristics that should be considered
like pants should be evergreen, large leaved, rough bark, indigenous, ecologically compatible, low water
requirement, minimum care, high absorption of pollutants, resistant pollutants, agro-climatic
suitability, height and spread, canopy architecture, growth rate and habit (straight undivided trunk),
aesthetic effect (foliage, conspicuous and attractive flower colour), pollution tolerance and dust

scavenging capacity.

Page 5 of 9

26



39

Recommended Species based on Geological Factors of Various Areas

(As per Schedule II-A of UP.P.C.B. O.M Dated 16 02 2018)
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Ensure survival of plan

40

Green Belt Rules

Plants of min. 8-10 foot height to be planted under Green Belt Pian
Ensure proper safety of Green Belt by wires/fencing

Ensure watering and manures required for growth of plants
watering of plants to be donc from treated discharged water

Some Trees Selected/Proposed for Green Belt as per APTI score and UPPCB Norms

Scientific Name

Azadirachfa
indica

Bauhinia
variegata
Tamarindus
indica
Zizyphusm
aurtiana

Aegle marmefos®

Polyalthia
longifolia
Ficus glomerata*

Local Etfective in control of
Name
" Neem " Dust, air and noise pollution
| Kachnar | Air pollution
" Imli | Air pollution
" Ber - Air pollution
T Bel | Air and noise pollution
Ashok | Dust. Air pollution
Guler " Dust and Noise pollution

Total Plants

* Sensitive w.r.t APTI index

Page-9-of 9
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11/10/24, 12:20 PM ¥ahoo Mail - OA No 453 of 2024 ,OA No 468 of&ﬁl .OA No. 447 of 2024m And OA No. 457 of 2024 Sampurna Nand Case

OA No 453 of 2024 ,0A No 468 of 2024 OA No. 447 of 2024m And OA No. 457 of 2024
Sampurna Nand Case

From: Pradeep Misra (pradeepmisra@yahoo.com)
To:  gigicgeorge.adv42@yahoo.in; sharma.ajit@gmail.com
Date: Sunday, November 10, 2024 at 12:19 PM GMT+5:30

Sir

>

Plezase find attached the Affidavit on behalf of the Respondent

With Regards,

(PRADEEP MISRA)
Sampurna nand 447 pdf
932.5kB

Sampurna nand 457.pdf
1.2MB

Sampurna nand 468.pdf
1.1MB
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